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New Delhi, -this 18th day of March, 1996
Shri Nafe Singh
s/o Shri Mangli
Cabinman
C/o G.F.D.(Diesel)
Northern Railway T
NEW DELHI, ' ves Petitioner
(By Shri B.L,Madhok, proxy -of Shri B.S.Mainbe, Adv, )

Y

Versus ' ‘

Shri I,P,.S, Anand
Div, Rly, Manager

Northern Railway

D. Ho fle OFf ice

State-Entry Road . :

NEW DELHI, ‘ ' eess  Respondent
0 R D E R(iOral)

/' Hon'ble Shri A.V,Haridasan, Vice-Chairman(3)

This Confempé Petition arises out of the

Order in OA ND,SS/QD.V The penaityiof reduction in rank

imposea on the Petition was ;et-aside vide the order

dated 21.3,1995. The Petitioner has moved this Petition

for téking action agginst the respondents on the ground that

they have in spite of fhe jﬁdgmen?;téstbred his seniority

. , PRl

ahdlﬁs_givén him the arrears of pay ard aliowsnces. As the

penalty of reduction haé'béen set-asidé/theIreSpondents are

bouﬁa to treat that such a reduction has Heuer taken place,

Any how it does not appear that there is any wiliful Aefidﬁéyc('
_ ‘ —

The'Pet%tioner may represent to the competent autherity '

for the consequential penefits like-restorationvuf seniority

and arrears of pay and allowances, If the respondents fail

to do so, it is open for him to seek appropriate relief,

The Contempt Petition is therefore, dismissed: e ‘
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